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Hon'ble Mr. Justice B. C. Saksena, V.C.
i-_igLn‘blg Mr. S. DQYal. AeM.

List has been revised. The case was called out
twice. None appeared on behalf of applicant and
r espondents, The O. A. oli scloses that on @ll the
three dates fixed in the case, adjourmments had
been sought by thellearned counsel for the

applicant. In the circumstances, the 0. A.

is dismissed in default for non-prosecution of

vparties. (‘ E _
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IN THE CENITRAL ADMINISTRATIVE TRIBUMAL,U,P, AT

ALLAHABAD .

RIGINAL APPLICATION REGISTRATION NO. |F9 F oF 1994,

( undcr Section 19 of the Central Administrative=-
Tribunal, Act-1988, )

( DISTRICT : BAREILLY.)

Sakresh Komar Rastogi,

Son of Shri Chotey lal Rastogi,

Reéident of 146, Khawaja Kutub, Jawahar-
Chawk, District Bareilly,

eves es oo .-.....Af.)plican‘t.
Versus

1., The Union of India, through=-
Secretary, Ministry of Agriculture,
New Dehli,

2, The Secretary, Indian Counci 1-
of Agricultural Research, Krishi-
Bhawan, New Delhi,

¥

3, The Director, Indian Veternity-
Research Institute, Izzat Nagar,
District Bareilly.

4, The Secretary, Institute of Joint Council/
Institute Grievance Cell, I.V.R,T,-

Izzat Nagar, District Bareilly.

by iy eesee Opposite Parties,

g i



